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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BINCH, BANGALORE

ORIGINAL APPLICATION N0.1203/1994

TUESORY THIS THE SEVENTEENTH DAY OF JANUARY,1995

MR, JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR, T.V. RAMANAN - memBER(A)

Shri 8.R, Rajashekar,
N0.223(d0), I Main,

V Cross, II] Phase,
Manjunathanagar,
Rajajinagar,
Bangalore - 560010 Applicant

( By Advocate Shri G.S. Bhat )

Ve

1. The Chief Post Master General,
Karnataka Circle, o
Bangalore-560001

2, The Sr, SUpdt..'
RMS Bangalore Sorting Division,
Bangalore ~ 560026 Respondentse

( By learned Standing Counsel )
Shri m,V. Rao - |

ORODOER

MR, T.V, RAMANAN, MEMBER(R)

A dmit.
2, Heard the learned counsel for the applicant
and the learned Standiﬁg~cdunse1 appearing on

behalf of the respondents.

3. The father of the applicant, who wa® working

‘as a Head Mailman in the‘Ba.ngalore Sorting
Divisicn of the Department of Poste had died

on 6,12,86 while in service. The applicant, one

of his sons, applied to the Department for
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compassionate appointment in January, 1987, The
request made by the applicant was considered by

the Department through a Committee but the
Committee did nét recommend the case of the
applicant fof abpointment to a post on compéssionate
grounds, This Qas communicated to the applicant

by the Denrtment through its registered letfer

dated 21,6,87 (Annexure'A), lhstaad of aPproaching
this Tribunal socn thereafter in 1987 or even in |
1988, the applicant appears to have aﬁproached the
Postal Union of Employeee and others to pursue

hias ain of securing imployment with the Department

but in vain, It is séen from the records that it
wvas® only much later, i.e, in néy, 1994, the applicant
approached the Chief Postbnaster General, Sorting
Division, Bangalore through his Advocate and even
that resulted only in his Advocate being intimatedv
that the applicani‘s case for appointment on
compassidnate groundé having been considered and
rejected by the Cﬁmmittee concerﬁed in 1987 itself

as one of his family members was gainfully

emplcyed, his case for employment cbuld not be
considered, Apparently, the member of the family
referred to in the reply sent by ‘the Chief Post

Master General, Baégalore to thé applicant‘ts

Advocate refers to‘éne Shri B,R. Venkatesh who is

saic to be brother of the applicant.

4, The contention of the learned ecounsel for
the applicant is that employment to his bré&her;
cannot be the ngund for rejection of the abplicant“a

request for compassionate appointhent because
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Shri B.R, Venkatesh, the brother of the applicant,
had been appointed as ED Agent long before the
death of the father of the applicant i.e, appointmont
as ED Agent was given to Shri B.R.V enkatesh as
early as August, 1983, and leter in 1989 Shri B.R,

\ Venkatesh along with many others was appointed to |
Group 'D* cadre in the Department of Posts on | -

promoticn from the ED Agents category, He also

avers that soon after his appointment in 1983, |
Shri B.R. Venkatesh had left the family and started '
living separately and, as such,.any post held by

Shri B.R. Venkatesh in the Department was of no

benefit to the family consequent upon the demise .

of the fathgt of the applicant, in the sense that
financially he was of no help to the family left

behind by the aﬁplicant's father. B }

S. Learned counsel aiso avers that the
applicant over the years has been running from
pillaf to post in order to secdre a job in the
Department of Posts but he uvas not ;uccessfullat

: ‘ all, He is about 34 years of age and still jobless,

6. Learned Additional Central Goverament

Standing Counsel appearing for the respondents

argues thatfhe applicetion is struck by limitaticn
| in the sense that uhen the request of the applicant

for compaésicnate appointment had been rejected

by the‘Dopartment of Posts as long back as Auguét,
1987, the applicant should not have failed to
;seek.remedy before'the broper forum which happens

jto be this Tribunal} instead of doing 80, he allegedly

| approached the Unicn of Employees as also:sone other



higher ups but all these would not do away with
the lapse on fhc part of the applicant in not
seeking redreés before this Tribunal in time
taking intoc account the period of limitation
prescribed in the Administrative Tribunals Act,
1985, | |

7. We entirely agree with the lesarned

"Additional Central Government Standing Counsel

appearing for the responden@s. The applicéht“o
request ctood.rejectad as long back as August,
1987, and any'kind of explaining away the delay
for the late éoming&o this Tribunal cannot be
justified. The applicant has .taken more tﬁah
7 years to approsch this Tribunai. In fact the

very purpose of. providing compassionate appointment

to the dependant ofva ceceased government employee

ie to pr ovide immediate succour to the family
which may otherwvise b; in finéncial distress,
Sevan'years heving passed and the applicant and
his family havind survived over the‘yean& there
can be no jusfification to consider the case of
the applicant for compassionate appointment at
this_stag.. ve are, therefore, of the view that
this application, which suffers from laches and
delay, deserves rejection, This applicatibh

is accordingly dismissed with no order aé to

costs,

8.,  Yowever, as submitted by the learned .~ . -

counsel for—the applicadt, it appears thaﬁ?tﬁe

appliéant, perhaps uwithout undarttaning_tgg"

implications of his not approaching this f}iﬁunal'-?f»"“uf

i T Dl
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in time, has been running about to secure
employment with the Department of Pgsts over

the years, He is about 34 years of age as

stated by the learned counsel for the applieadt.
If that is so and taking'into account that he

{s the sond a former employee of theDepartment

of Posts who had died while in office, in the
event of the applicant making an application

for a post in response to a nctif ication issued
by the Devartment or if the Employment Exchange
concerned were to recommend his name for
consideration for the post of any ED Agent's post
in response to a requisition made by the concerned
authority of the Department of Posts, his case
may be sympathetically coneicered subject to his
fulfilling all requirements as may be needed to

be employed as an ED Agent.

9, A copy of this order may be sent to

R-2 for information and any action deemed fit.

No costs,
< ‘ >}
- Sa- F-
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JETERNA Y mEMBER(A) \VICE CHAYRMAN
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Central Admin{strative Tribuna¥
Bangalore Bench
Bangalorg




